ITEM NO.19 COURT NO.15 SECTION XIV

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 23802-
23803/2025

[Arising out of impugned final judgment and order dated 20-05-2025
in WP No. 5088/2024 04-07-2025 in RP No. 358/2025 passed by the
High Court of Delhi at New Delhi]

MATRIX CELLULAR (INTERNATIONAL) SERVICES PVT. LTD Petitioner(s)
VERSUS
THE PRINCIPAL COMMISSIONER, STATE TAX, DELHI & ANR.Respondent(s)

FOR ADMISSION

Date : 04-09-2025 These petitions were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MANOJ MISRA
HON'BLE MR. JUSTICE UJJAL BHUYAN

For Petitioner(s)
Dr. S Muralidhar, Sr. Adv.
Mr. Anurag Soan, AOR
Mr. Akshay Saxena, Adv.
Ms. Ninni Susan Thomas, Adv.
Ms. Palak Bhagat, Adv.
Mr. Nishank, Adv.
Mr. Rituraj, Adv.
Mr. Ayush Mishra, Adv.

For Respondent(s)
UPON hearing the counsel the Court made the following

ORDER

1. Issue notice, returnable in four weeks.

soudemyBTAN ARORA) (SAPNA BANSAL)
2 BT . REGISTRAR-cum-PS COURT MASTER (NSH)

Date: 20: 9.04
16:29:05|
Reason:
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